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The following Bill was introduced in the Andhra Pradesh Legislative
Assembly on 26" July, 2019.

L. A. BILL No. 34 of 2019

A_BILL FURTHER TO AMEND THE ANDHRA PRADESH
(AGRICULTURAL PRODUCE AND LIVESTOCK) MARKETS ACT, 19686,

Be it enacted by the Legislature of the State of Andhra Pradesh in
the Seventieth year of the Republic of India, as follows:-

1. (1) This Act may be called the Andhra Pradesh (Agricultural Produce Short title, and
and Livestock) Markets (Amendment) Act, 2019. i e i

(2) It shall come into force on such date as the Government may, by
notification, appoint.

2. In the Andhra Pradesh (Agricultural Produce and Live Stock) Markets ~ Amendment of

Act, 1966, in section 5 - section §.
Act No. 16 of
(a) in sub-section (1),- 1966.

(i)  inthe opening paragraph, for the words, “nineteen members”,
the words “twenty members” shall be substituted:

J. 212119 F1 (1]
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V(-ii) after clause (vi), the following new clause shall be added,
namely,-

“(vii) Member of Legislative Assembly in whose constituency,
the office of the Market Committee is located.”.

(b) in'sub-section (2), after the words and expressions “Clause(i) or
Clause(ii) of sub-section (1)”, the following words and
expressions shall be inserted, namely,-

“and an honorary chairman who shall be the member of Legislative
Assembly nominated under clause (vii) of sub-section (1)".

Addition of new 3. After section 37 of the principal Act, the following new section shall be added,

section.

Existing
members, Vice-
Chairman, and
Chairman of the
Market
Committee to
cease to hold
office.

namely,-

“38(1) Notwithstanding anything contained in the principal Act, all the members,
Vice-Chairman and Chairman of every Market Committee holding office on
the commencement of the Andhra Pradesh (Agricultural Produce and Livestock)
Markets (Amendment) Act, 2019 (Act No.  of 2019) shall cease to hold office
as such and thereupon it shall be competent for the Government to appoint a
person or persons to exercise the powers and perform the functions of the
Market Committee until Market Committee is reconstituted in accordance with
the provisions of the section 5 of the principal Act.

(2) The person or persons so appointed shall, subject to the control of the
Government and to such instructions and directions as may be issued, from
time to time, exercise the powers, discharge the duties and perform the functions
of the Market Committee and take all such actions as may be required in the
interest of the Market Committee.

(3) The Government, may fix the remuneration payable to the person or
persons so appointed. The amount of such remuneration and other costs, if
any, incurred in the management of the Committee shall be payable from out of
the Market Committee Fund.”.
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STATEMENT OF OBJECTS AND REASONS

Section 5 of the Andhra Pradesh (Agricultural Produce and Livestock) Markets Act,
1966 (Act No. 16 of 1 966) provides the composition of Market Committee. As per the existing
provision, the Market Committee shall consist of nineteen Members.

Now, the Government desires to nominate the Member of Legislative Assembly of
the concerned constituency as the Honorary Chairman to the Market Committee constituted
by the Government for the effective functioning of the Market Committee besides having
following advantages, namely,-

a) Gives feedback on crop conditions prevailing in the constituency:

In the Market Committee meetings, the Hon’ble MLA will suggests the crops,
based on the weather conditions and prevailing market prices of the Agriculture
Commodities in their respective constituency.

b) Gives valuable input on crops that may need market intervention:

The Hon'ble MLA will suggest which crops need market intervention and also
suggest type of intervention i.e., procurement or price stabilization or any other
alternatives whenever market price falls below Minimum Support Price.

C) Facilitate direct interaction between farmers and Hon'ble MLA:

The Market Committees in the State is a place where direct interaction between
farmers and Hon’ble MLA is facilitated. '

d) Creates awareness among the farmers in_the constituency regarding
Agriculture and Marketing facilities of the State Government:

The Hon’ble MLA will create awareness among the farmers in the constituency
regarding the Government Schemes in Agriculture and Marketing Sector from time
to time.

e) Can be a valuable input for any policy making in the marketing department:

With his interactions with Agricultural Market Committees, the Hon’ble MLA
will be well versed with Market conditions and will be in a position to suggest policy
interventions at Government and Legislative levels.
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f) Itis proposed to increase the composition of the Market Committee from 19
to 20 members by including the Hon'ble MLA as Honorary Chairman of the Market
Committee for the welfare of farming community. Therefore, all the existing m'embers,
Vice- Chairmen and Chairmen of every Market Committee shall cease to hold office
in order to re-constitute the Market Committees in the State and itis proposed to add
Section 38 to the AP(AP&LS)Markets Act, 1966 with necessary provision to cease
the existing body of the Market Committees.

Accordingly, Government have decided to amend suitably the relevant provision of

the Andhra Pradesh (Agriculture Produce and Livestock) Markets Act, 1966 (Act No. 16 of
1966).

This Bill seeks to give effect to the above decision.

MOPIDEVI VENKATA RAMANA :
MINISTER FOR ANIMAL HUSBANDRY, FISHERIES & MARKETING
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MEMORANDUM REGARDING DELEGATED ‘LEGISLATION
———n 9 VELEGATED LEGISLATION

Clause 1 (2) of the Bill authorizes the Government to issue notification in respect of :
the matters specified therein ahd generally to carryout the purposes of the Act.

As such the notification issued, which is intended to cover matters mostly of procedural
in nature is to be laid on the table of the both Houses of the State Legislature and will be
subject to any modifications made by the Legislature.

The above provisions of the Bill regarding delegated legislation are thus of normal
type and mainly intended to cover matters of procedure.

MOPIDEVI VENKATA RAMANA
MINISTER FOR ANIMAL HUSBANDRY, FISHERIES & MARKETING.
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MEMORANDUM UNDER RULE 95 OF THE RULES OF PROCEDURE AND

= nANDUIW UNDER RULE 95 OF THE RULES OF PROCEDURE AND

CONDUCT OF BUSINESS IN THE ANDHRA PRADESH LEGISLATIVE
ASSEMBLEY.

TheAndhra P‘radesh (Agricultural Produce and Livestock) Markets (Amendment) Bill,

2018, after it is passed by the Legislature of the State, may be submitted to the Governor for
his assent under article 200 of the Constitution of India.

MOPIDEVI VENKATA RAMANA |
MINISTER FOR ANIMAL HUSBANDRY, FISHERIES & MARKETING

P. BALAKRISHNAMACHARYULU,
Secretary to State Legisiature (I/C).

P 3
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